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!
ORDER g
PER JUSTICE B. PANIGRAHL, V.C.:-

h
Heard Mr.TK. Bhattacharjee, 1d. counsel appearing for the original app]icz‘mt In this
l!
application, ‘a prayer has been'made by the petitioner to add Goutam Ganguly whose name was

. p
improperly described as Goutam Mondal as private respondents. There has been no objection if 3

party is added as respondents. Accordingly, the application is allowed. He be added as respondents
. . . R \‘
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In the application it has been further stated that prayer “d” be added which is quoted here
below:- - Sl
“To set aside the appointment of added respondeﬁt Goutam
Ganguly in the post of E.D. Mail Carrier in Belgona Sub Pos’r Ofﬁce at
Memari Sub Division, in the District of Burdwan.” ‘ a\ ; 3
3

Since such prayer would not alter the nature of the ongmal proceedings possxbly there cannot

be any objection from the respondents opposing the said prayer. Accordingly, both the prayers made

l.
by the original applicant are allowed The application is accordmgly disposed of.
4,

o

The registry is directed to make necessary correction in the cause title by mcoxslogung the
“name ﬁi/pnvate respondents as respondent No.8, so also by mcoxporaung the prayer pornon as 8(d)
thhm two weeks. The applicant shall serve a copy of the application upon newly added resp;ndent by
registered post with A/D within three weeks. Reply, if any, be filed by the respondents thhm 6

weeks. Rejoinder to the reply, if any, be filed within one week thereaﬁer Let the O. A be hsted for
hearing on 15.12.2005.
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